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SHRIMATI RENUKA CHOWDHU-RY. I
am concluding, Sir. Regarding the present
Ram Janam Bhoomi-Babri Masjid
controversy and conflict, nobody can disagree
that we are Indians first. I had made a sincere
request and recommendation to the then
Defence Minister, Mr. K. C. Pant when Mr.
Rajiv Gandhi was the Prime Minister that
India after independene has not built any
monument in memory of the unknown soldier.
Subsequently the Indian Army has been
overused. We had the Operation Blue-star. We
had the IPKF services who have fought with
one hand tied behind them. They went in the
guest of peace and laid down their lives. No
recognition has been given. Let us now
declare this property as a tribute to the un-
known Indian solider as a symbol of
secularism. Let the Hindus and the Muslims
who are fighting over this piece of geography
of my country unite and come forward for this
soldier who is fighting for this India and tri-
colour. These are just a few suggestions. Last
but not the least to concentrate on nation
building it has to start from the school level.
We should teach our children that they are
Indians first and Indians last. Thank you,

.. STATEMENT BY MINISTER—

Clarification Re. arrival of Minister of
State for Foreign Affairs from Iraq-.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): Mr, Vice-Chairman, Sir, the Iraqi
Minister of State for Foreign Affairs, Mr.
Mohammad Saeed Al-Sahhaf, was scheduled
to land at Delhi Intemational Airport at 6. 30
p- m. by a special place. This information was
given to us by the Iraqi Embassy in Delhi.

[THE DEPUTY CHAIRMAN, in the
Chair. ]

At 5. 30 p. m. when Deputy Minister in the
Ministry of External Affairs accompanied by
senior officials of the Ministry was leaving
for the airport, we
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got the message that the plane had already
landed. At the time of landing one Deputy
Secretary of the Ministry of External Affairs
and two representatives of the Protocol
Division were present at the airport. The
Deputy Minister, Shri Digvijay Singh, who
was supposed to receive Mr. Mohammad
Sa'eed Al-Sahliaf, rushed to the hotel and
received the Iraqi Minister there. The Iraqi
side well understood the situation and every-
thing is going on normally.

SHRI H. HANUMANTHAPPA (Kar-
nataka); When the scheduled time of the
plane was 6. 30 p. m. how did it arrive at 5.
30 p. m. ? How did it land one hour early? Is
there any explanation on this from the
Government?

SHRI VIDYA CHARAN SHUKLAI,.
Madam, this has happened because of
the security reasons. Therefore, they
have changed the time of landing. The
tail

SHRI H. HANUMANTHAPPA: By
keeping the Government in darkness?

SHRI VIDYA CHARAN SHUKLA: There
is no problem with the Government or the
Iragi Ambassador or the Iraqi delegation. In
fifteen minutes (from now we are going to
start - our deliberations and everything is
absolutely normal. There is no cause of worry
(for the hon. Members.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE COMMUNAL
SITUATION IN THE COUNTRY
(jcontd. )

THE DEPUTY CHAIRMAN: Now we
will continue with the communal situation.
Shri Ram Naresh Yadtv.

[THE VICE-CHAIRMAN, (SHRI M. A.
BABY1 in the Chair 1
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DR. NAGEN SAIKIA (Assam): Mr. Vice-
Chairman, the situation in the country is very
alarming. Communal forces are raising their
ugly head in the country and it is high time
that this highest forum of the country took
some measures to stop the communal riots
that are taking place in many parts of the
country. Curfew has to be clamped in many
places and military and paramilitary forces
are to be deployed in so many places. In this
way, we are passing through a critical time in
the history of our country. The name and
fame of India have been tarnished by the
events that have been taking place in our
country in the last decade of this centuary.

SHRI CHATURANAN MI1SHRA (Bihar):
Sir, I have a suggestion to make. Since this
short discussion has been converted into a
long discussion, other parties and people also
should get the chance to speak.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Naturally.

SHRI SANGH PRIYA GAUTAM: Sir,
smaller persons like me should also be given
time... (Interruptions)...

THE VICE-CHAIRMAN (SHRI M. A.
BABY): No smaller person is recognised
here!... (Interruptions)...

SHRI SHABBIR AHMAD SALA-
RIA  (lammu and Kashmir): Those
people  have already  spoken. We

should be given time now ('Inter
ruptions),....
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DR. NAGEN SAIKIA. Sir, my time should
not be taken away because of these
interruptions.

PROF. SOURENDRA BHATTACHAR-

JEE. Sir, [ have raised my hand. several
times.... (Interruptions)....

DR. NAGEN SAIKIA; Sir, is it a free-for-
all now? Everybody is speak% in-g...
(Interruptions)...

THE VICE-CHAIRMAN (SHRI M. A.
BABY); All of you, Please listen to Dr.
Saikia. Let him now complete.

DR. NAGEN SAIKIA: T will take only two
or three minutes, Sir.

It is very sad that some forces ar«— trying to
divide the people of this country on the basis of
religion and to make the people think that they
are Hindus or Muslims or Christians. I think we
should identify those forces, those ugly forces,
which have been playing up communalism
throughout the country and we should identify
those anti-social elements also which are taking
advantage of these events. It is high time that we
tried to identify the root causes of this and
remove them in order to have a better time in
the future.

The common people of this country, --are not
communal at all. Wherever you go and
whenever you meet the common Hindus or
Muslims or Christians or Jains, you will see that
nobody is communal. Religion is completely a
private thing and it should not be politicised.
Today, I am a Hindu and tomorrow I can take
to Islam and become a Muslim. But 1 remain,
and continue to be, an Indian. But, in our
country, some forces are burning the human
being along with human values in the name of
religion”. Is it the teaching of the Hind, scrip-
tures? The Hindu scriptures say, "Amritasaya
Putro". Now, we have become the sons of the
devil, not to speak of becoming the sons of
Amrit. This must be stopped.
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Sir, let me be very frank. It is the BJP, the
VHP and the Bajrang Dal which are
responsible for this situation that has been
created in this country. Here, I would like to
refer to the military operation that is going in
my State. Ironically, its name also is
"Bajrang" and it is called "Operation Bajrang"
which name smells of religion. It is also not
good on the part of the Government to give
such names which smell religious or com-
munal to some extent.

Sir, let me be frank. At the time of the
elections, the Congress (I) also played a nasty
role. Let me cite an example. In the case of
Mizoram when election was held the
manifesto of Congress(i) had religious over-
tones—referring to Christianity.

So, Sir, it is high time that secular forces
of the country are motivated and united to
fight back the evil forces and to save the life
and property of the people of this country.

One of my esteemed colleagues suggested
that the National Integration Council be called
at an early date. 1 think it should be done as
soon as possible to find out some ways and
meang to solve this problem.

Moreover, the old building should be
preserved under the laws as a historical
monument and both Muslims and Hindus
should be allowed to have their temples and
mosques in other places. Nearby there is
enough land.

Sir, my last appeal would be that an appeal
from this House should go to the people and
to the leaders of different religions so that we
can unitedly arrive at an acceptable solution.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI M. A.
BA18Y). Now, Shri Ish Dutt Yadav.
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i §0 9 ARy (vET wiw) :
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Fw AW Iff g adafar @
gaaT W g A AT TR AT 47 A
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w1 qug fqar war W TW Q@ T
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T we #E Fa gE a1 9§ W
ooy qff 9T 73 wfeag & aw-
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e gafae 13 @ g 5 adft % &
agt g€ ¥aifs dagqd warT W o
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& @M1 & AGT & Fal w7 w5, L.
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AW F @0 F waw ¥ FAv Ay
T | UF A9 A3 FF TT7 FIA A
FIOw gHTE A7 TAT7 T 7
F 1 WA w1 orE G Ay
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oy Y17 Wl areAArg =t TeEeET
ST T qETE AT FEATE WYL TaET
S3W & wEr War A Aargw faz
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At 7 warg fFar g¥r s gy
d@t 1 31 57F d35 N M 6
A 1 FT FTT FFT AA THT oY
ag wifiRg #w & g, S&¥ FrE
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dz ¥ A7 54 FW AT wAT 30
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RATET F1 A5 AW ¥ 77T 97, fAw
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§ #g 9r fx waw #7E FT, wWGR
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F AT I AT HIT THT & FIIO0
30 WIFAT AT GEAT i@ FY
TATERT & WIT T 9T A€ WL |
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"R % = % | wfEs miweT,
T A1EH AWH T @Y
SFial g0 4T W AAFAl
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a,
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ET.? ‘5'"1‘7'1' )] n'iap' ?’ Aifae E'F:HTT qr
I F f-er g TA @ W 99F
FTIE 4....(FRF w1 52T)
gErEa, § FEe @Y foae =1 aa7
W1 wemEe, Wi H AERAT §
U% MEE E, # Samr A Anr
SRTT #HT Mg ATE FAAT AT Tam

& 7 fgeg AT ﬂ‘ﬂ"ﬂ'ﬁ'v‘ff?‘iﬁ'ﬂ'ﬁ-
mwrr@aﬁﬂ&m LS
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FFI'EI;'EQH @ £ S gAgT &
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T3 17 § T g faeg g9y g,
T %W UF AW § A &rfed,
AHAH  qfH TR G g A,
&1 & a1 Figefy w1 @iy |

SHRI E. BALANANDAN (Kerala):
The issue under discussion is serious.
Many hon. Members yesterday and
today have narrated many problems.
The time at my disposal is very little
and, therefore, J wish to put forth
certain essential points. Yesterday,
the Home Minister has placed before
us certain figures, i. e. 890 people dead
and 3882 wounded. These figures do
not reflect the fact. The unofficial
estimate is  somewhere double the
figure he has given, but then these
figures will not give us the exact
gravity of the situation. I myself
travelled twice to Aligarh and then
I went to Bulandshahr, Khurja and
Jehangirpuri. 1 found certain  things
which 1 do not want to narrate here.
Only one point I wish to state and
that is, the Hindu-Muslim divide is
complete. In the Ilast four-five months
incessant, continuous propaganda  had
been carried on throughout the coun
try in the name of the Ram Janam-
bhoomi Temple issue. I do not want
to narrate the campaign. what was
the campaign? The main campaign
was not to erect only a temple in
Ayodhya and demolish the mosque
there. According to BJP it was only
a Dbeginning. They wanted to liberate
3000 temples which are to be built.
According to them, during the Moghul
period those temples were demolished.
Previously they were temples and
were demolished by the Moghuls and
mosques were erected there. So,
they said that it was the duty of the Hindus,
whosoever was having pride io Hinduism, to
rise and to see that all these 3000 mosques
were demolished and in their place temples
were erected. This is the main thing. Do not
think that this is the issue only of the Ram
Janambhoomi Temple. They were vocal in
their writings, in their speeches. Their view
is clear
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from the audiovisual (cassettes and all that
they were publihing. Therefore, the issue is
not so simple

When I went to Aligarh, I visited the old
city, where 32 houses were burnt. Among
them mosques were also there, and at a
distance of 100" yards I found another basti of
Hari-jans whose six to seven houses were also
burnt. On the first day of my visit to Aligarh
the army men stopped me and two-three of
my friends who were with me. They said,
"No, nobody can go. " Then I was asked to
see the District Magistrate. I went to the
District Magistrate's office, but he was not
there. Then I came back and talked to the
policemen.  Meam-while  the  District
Magistrate was coming. I stopped his car and
told him that I was Balanandan, a Member of
Parliament and he was another M. P. coming
with me. Both of us wanted to talk to him. But
the Magistrate said, "I have no time. " That
Magistrate has been removed from there.
Another Magistrate is there now. But this was
the officialdom. In spite of all this, privately I
went to meet the people. By whom was the
riot in Aligarh started? It was not a Hindu-
Muslim riot. It can be said that the PAC's
killing the people of Aligarh provoked the
riots. This was the position there. I don't want
to go further on that.

Then, I went to Khurja and Jahan-girpur.
One story I may say, with your permission. It
is a small town. There, some people came
from the villages, shouting "Ramki jai". Two
or three Muslim families were there. Hearing
the noise, they became shaky. Two people ran
away and those were killed on that day. The
other 22 people simply went into a small
room and locked themselves in. These people
came there and found the room locked. Then
they brought gunny bags and other things and
put light to the door itself. Smoke went inside
and, due to suffocation, 10 people died
inside—women, children, old men, etc. The
police were there, just
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[Shri E. Balanandan] near by. They were
looking on; they did not do anything. After
some time they came and opened the door and
took out the people one by one. Thty found 10
dead and 12 unconcious. This was the
situation. So, this was the duty the police were
performing under the great raj of Mr.
Mulayam Singh Yadav today. Yesterday that
was not the position. However, the position is
this that the Muslims in general, in these areas,
feel that they are not being protected.
Whatever criticism one may raise against the
V. P. Singh raj—many critisisms can be
made—one good thing was there: It can firmly
be said that formerly the Muslims were having
confidence that the Administration would try
to protect them. There may be incapacity; that
is another point. Then, under the
administration °f Mr. Mulayam Singh Yadav
as well as the administration everywhere, the
feeling among the Muslims was that there was
an Administration to protect them. That has
been shaken after the day Shri Chandra
Shekhar, my friend, took over the gaddi of the
Government here.

My friend here was criticizing that Mr.
V. P. Singh did not take any steps for
seven months and so on. May be correct.
After the Rath Yatra started, Mr. V. P.
Singh was talking with Mr. Advani and
others to find out a solution. But who
wanted a solution? They wanted war. As
| told you, they wanted one thing: First
you start with Ayodhya, demolish the
mosque, erect a temple and then
go on erecting temples, demolishing
3,000 mosques in the country.
This was the slogan. With this slogan, can you
go and make a compromise? Mr. Chandra
Shekhar is trying his best, and ] wish him
success. But the point here is, a square issue
came up. Mr. V. P. Singh pleaded with Mr.
Advani's party, "AH right, at least you change
the date. On the 30th itself you need not
demolish it; let us have another date". "No. "
"Can you leave it to court decision?" "No.
Here and now I must do it; on the 30t itself 1
must demolish the mosque. " That was the
condition that was put.

SHRI SANGH PR1YA GAUTAM; That
is not so.

SHRI E. BALANANDAN: I am giving my
information. You can correct when you get
your time.

THE VICE-CHAIRMAN (SHRI M. A.
BABY); Don't interrupt him; let him con
linue.

SHRI E. BALANANDAN: Therefore, I plead
with you, Sir, you may be more informed but I
may not be ill-informed. But the nation knows
that one point came to the fore and, that was,
whether we should allow a mosque to be
demolished by a political or religious group and
allow them to erect a temple there, physically, in
spite of the law, in spite of the ban, etc. Then
where will India be? India is a country wherein
we are having Muslims, Hindus and so many
other communities. They are all protected by law.
Today our BJP friends say that the question of
Ram temple is not negotiable; it cannot be left to
the decision of any court because the question of
Ram temple cannot be decided by any court. With
your permission, | Sir, I must quote from an
agreement which 1 has been entered into on
September 27, 1989 between the Government of
Uttar Pradesh and tht leaders of the Vishwa
Hindu Parishad. One para, I shall read, Sir, with
your permission, that is para (f):

"The VHP undertakes to abide by the
directive of the Lucknow Bench of the
Allahabad High Court given on 14-8-89 to
the effect that the parties to -the suit shall
maintain the stctus quo and shall not change
the nature of the property in question and
ensure that peace and communal harmony
are maintained. "

This is the agreement signed. My friend might
remember that when shilanyas was allowed,
this agreement was signed. Has this agreement
got no sanctity? The Visb-va Hindu Parishad is
an organisation which always goes before people
with the name of God and Ram. If Ram had
agreed to do something, will he change that
agreement by himself? Mr. Ashok Singhal is a
big leader. He has signed it here. He ha9 sard
that the nature of the property would not be
changed unless he would get a court
verdict. Now they say that they



349 Communal situation

cannot go to the court. Why can they not go
to the court? This is one issue, Sir.

Another issue, many friends have said that
they would want to have a Hindu Rashtra
here. They also say that the original sin is the
partition of India. What do they want to do
about it? My friend who was Speaking said
that the original sin was done in 1947 when
the country was divided.

They say that Muslim women are giving
birth to more children, that the ratio of
Muslim boys and girl's being born in the
country is a little more than that of the
average Hindus. Also they say that Pakistan is
threatening us and that more money is being
Spent by the Government of India. For that
the Muslims should be penalised is the theory.
Pakistan has been established at our freedom.
What are we going to do about that? Forty-
three years have passed. As one of my friends
spoke here, he was born in free India. He did
not see the division of the country etc. He is a
citizen of India. So also all the Muslims are
like that.

My friends are taking the name of Hindus.
I am a Hindu, pucca Hindu. My father's name
is Ram. My mother's name is Ishwari. You
know both. Therefore, I am a pucca Hindu.
But these people monopolise all the Hindus.
How? Some people might be there with them,
not all the Hindus. (Interruptions) You cannot
talk in the name of Hindus. If you can talk
like that, I can also talk like that. I am very
much a Hindu like you.

The question today is: Do you respect the
law of the land? We have a constitution. By
this constitution nobody is allowed to kill
anybody else. Kumari Uma Bharati, the leader,
is making speeches. Sir, I request all theSe
friends, for the time being let us forget her You
hear her speech. Every Muslim or any other
man who loves the country, will shudder to
hear the speech She is making. The BJP is
conducting a struggle for propagating that
video-audio cassette. They are staging
asatyagrah in ' Delhi for freedom. What
freedom do they want? The freedom to
propagate these things. Thet is, to divide the
country into two and three.,. They are
continuing the satyagrah. My friend talked
about the satyagrah.
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You know what is going on there in
Ayodhya today. Twenty buses have been
provided by the Government of Uttar
Pradesh. The karsevaks are taken there as
State guests. They come in the buses. The
buses are stopped in between. These peo
ple get down, go into the coffee shops and
eat. They will say, "You will get the money
from Mr. Mulayam Singh. " Therefore,
nobody opens his shop. That is the situa
tion. They are being taken by the Gov
ernment to do the job and go away. This
is how this is being done. Mr. Chandra
Shekhar's Government and Mr. Mulayam
Singh's Government are encouraging this
thing. So, what I am saying is that this is
a very serious Situation, Governments may
come and Governments may go, Prime
Ministers may come and- go, but once
India is divided, we would not be able to
unite it. Tin's is the point that has to be
considered. I respect my Congress party
friends, but their conduct at the -crucial
hour on November 7 was wrong. The
question posed was about only one thing.
Of course, hundreds of questions were
there, but the main question that was
posed there at that time was if we are
going to allow the physical demolition
of a mosque against the law of the
land and divide the country into
pieces. That was the question at
that time. But somebody thought it was an
opportune time to get into the Gaddi of the
Government. Somebody also thought that this
fellow had put us down. So, that was an
opportune time to seek vengeance. I am sorry
to say that this was a wrong step. All right,
this is what has happened. You know what
has happened in Hyderabad. English papers
are all right, but Hindi papers are allowing
venom to spread throughout the country. The
national dailies no doubt have given correct
position. Anybody who reads papers will be
weeping on reading the description of the
situation. Therefore, to be precise and short, |
am suggesting three things for consideration
of the Government. One, is that there is a
National Integration Council. Different
political parties are here. The BIP might be
having its views. They can hold their views
because that is their freedom. But their
freedom should not curtail the freedom of
others. That is the ABC of things
in a
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democracy. In democracy, if [ have a
democratic right to worship, you should allow
others also their right to worship. This
freedom is not granted by them. Therefore, I
suggest that the Government of India should
call immediately the National Integration
Council so that they can have a dialogue there.
All the political parties would put their heads
together and find a solution for this communal
situation which ft, engulfing the country. It is
not only engulfing the eleven States; even in
my State, Kerala, where it is not easy to have a
communal frenzy, this has happened and two
people lost their life. Even in a district in West
Bengal this has happened. Therefore, it is a
conflagration developing throughout the
country. Therefore, we have to put a stop to it.
As suggested by somebody, those mosques or
temples, which were there in 1947, when we
achieved freedom or in 1950, when the Consti-
tution was adopted, should be protected. That
status quo should be maintained. This
Parliament and this Government should come
forward with a law to protect those religious
worship places to be protected under the law.

One more Suggestion I would like to make.
I find that PAC is not a fit Government
apparatus to deal with the communal situation.
They were not doing the iob entrusted to
them. Therefore, some other machinery
should be formed in the police force. In hat
police force there should be adequate
represenatation of the minorities. It is a correct
thing. When you Say Muslims have
committed so many mistakes, somebody
correctly pointed out that while the population
of Muslims is 12 per cent of the total
population, their representation in thes
Government is only one per cent.

To be short, a new police force is to be
created. The National Integration Council is to
be convened and some law be promulgated for
protection of mosques and temples, which
were there in 1947 or in 1950. With these
words I conclude.

4.00 p. M.

THE  VICE-CHAIRMAN (SHRI
M. A. BABY); Before I call Dr. Ratna-kar
Pandey, I would liketo make it
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clear that already the time that has been
allotted for this discussion has been exhausted.
But considering the importance of this matter,
we are taking a lenient view. Some mere
Melmbers from the small parties who could
not speak would also be given an opportunity
to speak. Therefore the Members from whose
parties their leaders have already spoken—
many more names are still there—« should
confine themselves to the new points.
Otherwise, it will be difficult for the Chair to
accommodate everybody. The Minister also
wants to reply today. So this is my
submission. So try to be brief.

st wee gy (fagie): s
fecdt Fgew = arEa, wiw femgeaa =
w® OF oA wet ¥ fawogmm &
q % fgmegrm &7, 85 FTZ a1 fH47
¥ w7 15 mIE Y A 9T 7
z¢ % 1 TAT 3EW TEIW ® AW AT
=g¥ ¥, T - 9T §Ha T Ag wE
FT | Wy SF a ow G F fav
1T gar if3T |

THE VICE-CHAIRMAN: Actually the
allotted time is over but more time is being
given.

Mo TATHT QU : i
wogaTERd S, w9 a5 A0 ®UA_

TR qZA AT OHTL H A GRT IT T
=ty gu & mgn oo gaufiea
T oSE 30 FT A ggs mraa faar
97 famz =7 g g arfifeas =9
% me wmwmfamar @0 a1 fqudq
FIF 406 WA AR ia G
T g, 98 §W U AN AT gHT,
gr-w¥, gag, gmfas anqgr
fomtor g

weyg fazar saw =0 aftd
gn ¥ gfgw qieg F g@ar & fav
FEal w1 s (5%, W@ UHT-
AXTH g, ¥ F dewarard gl, Wig
fage wr=d 21, S+ a57 1 fagrs
gt fagr--§=, wiq, fafuedaw,
g1 TP TG, 97 A ¥ ofcisy
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T W1 §A9, Ag 9T X 9

w9 GA 9T H9T, {7 9§
|
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AFF ZTAT HE THGT, . .. ..
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g AT, qE WU, AAGw A A
T FC, AT WO gx W OF,
g 59 AT F FTET FaFT B AT
agt #1 ¥ f5 & Fargor ¥ oy
#1 @1 faar | gaTt 3w § segas
wfga & @@ fergot & & §,
qgaw Al § 90 ¥ o7 guy faw-faa
T, was 5T waifTs ward
e F fafgr & oix 9w wat &
FIT FY I FiedT Aq a7 ¥ qreaw
¥, gIA & AreAw & oSAfx F
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greseifiest @t w3 Tz &
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THT 1112 7@y W TH AWM H
faeaaa 09 fag ware ey el
59 w7A FW A6 d@r f5 § o
UL (E S B TS g,
T ®E AT T 1 I Froamad

& &1 WM, A o F | sk
ST & a0 T AT A § afsq
9T WS ST W ulgr 7R &
9w F 9 A1 I @R agrar

T W W owr A s W
W & T Igar afory g g ?
TRafE wAg § et zq @t ¥
frar & 9 w0 wavar #r o
FW A § w7 STqAETA A,
qq wqear fradr faw o, fror
&t AT | s agt 9 drer fram
9T Y ¥ wanar § §w ar g

IS 37 G497 @ Fnr | omy
SERT a“i":i' ?Ta' E’ ERE -f-l'q'{ﬂ' arg
St % faar § wava e .

“arafe m=za warafs  aqrer
H/ITg Trwd  gigarey "
(T SgWM T qeTd
Tfz usfe on fazrdr
9T 7T ofvir s owar
o fea @t maF wwzar o
g 37 Afw Ffaandf
afm AT e T ELCAIT]

7T a®@ a3g  wfga =
7gg farfz sfag =1 ;'r:?u

i a7y amgaw &vg |
s fe fes 7 77 30 A
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st =Bt feafa sow wefiear 37 @AT
&1 ¥ wewETa & FRWiE GO 35 AR
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T & £ ool wrewmifiaar % mmwc

9T T ATEIT 9F A i 98
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gdY daw ¥ RANGEEAT w0 a0 ©F
9 fewr ar, 9t &1 9| 2 feE
wag & femg § o4 WTEAT E
3g G WA 24 AT, 1990 FY
faer ar — '

“aragT weEnET s,

. FIET 9MIE | WHIAEHT R
fao AT arem maE wHere 590
FTr arwAr g 15 fvaw migEt smEar
g | fya® marg=T =1 nagme :Ir'rq
f52 #ic. w33t sor 7.,

Dada, let me express myself.

SHRI A. G. KULKARNI (Mahara, slitra).
No, no. I only want to request you, don't set
another convention You see, private letters..
(Interruptions).

DR. RATNAKAR PANDEY: This is not a
private letter. This is a letter to the VHP. This
is not my personal thing and the Prime
Minister has answered what he is doing. [ am
going to record it. I am not a child.
(Interruptions)

THE VICE-CHAIRMAN (SHRI M. A.
BABY): No you can tell the substance of the
letter instead of reading the letter. The hon.
Member is right in saying that it cannot be
quoted as such. You can just place the essence
of what you have written. (Interruptions).

Tlo TAIFT ANEF f wgarg
sty fag site sTRT ST § w
wigaifus =41 SF wreAE s 'ua'f,
fro7 frg wfmz Far aovn o arfe
¥ e frawr =W o Sw Hou9w
aiwEIfazer &1 Wlgn g dwE 2

faai are 2q s gy & ) fum
fag ofwe & wm @fe & amw ax

600 TTE ¥ wfay wmar 48 @1
sarar -1 fogsr Fwmre & wwa
gAFw 247 Fede = amr ¥ fauy

fez wivuz &7 - zasr Teara-faar
¥ ¥ fau Aifw 1Tt Gear ar 53g

favaara ware g & sidw & 39
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fawa = fear qar sic sw Ffawr

A0 A0 & WO HFE Ty qE-

qvg & gmwr & i #ro T oAy

gredr 9t | 4% ag #EAr §9g F

47 T3l g 4T I fagae 91 |

| Tt aew e fgg ofsg g
=l & wf 600 @%i® & daf| wr
7ty @afe dihe w317 .

(=xaena)

SHRI S, JAIPAL REDDY  (Andhra .
'Pradesh): Sir, I am on a point of order.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): What is your point of order?

, SHRI S. JAIPAL REDDY; As has already
been pointed out by you, Sir, he is reading
from a document. Therefore, that document
must be placed on the Table of the House and
he can read only from a Government order.
Obviously, it is not a Government order. So I
don't think that what he read should be allow-
ed to go on record

DR. RATNAKAR PANDEY: Try to
listen to the full contents.

ot daz fam wh  (sw7wiv) @ o
ZAT AR 7 WA, 9% I9F a0 AGE)
—I think, he is consulting papers. While he is
consulting his papers, he is trying to convey
something. I think, he has not violated any
convention of the House by consulting his
papers. (Interruptions).

DR. RATNAKAR PANDEY; I do'nt want
to take lessons from you, Mr. Reddy.
(Interruptions).

SHRI S. JAIPAL REDDY: Mr. Pandey <is-
beyond my teaching, I know that. But ; the
point is, I have raised a point of order.

DR. RATNAKAR PANDEY; There is no
point of order. Please don't interrupt me.
(Interruptions).
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THE VICE-CHAIRMAN (SHRI M, A.
BABY): Pandey Ji, one minute. Let me deal
with the point of order raised by the hon.
Member. The hon. Member is right that from a
letter, one Should not quote. But Mr. Reddy,
please consider what Pandey Ji has spoken as
part of his speech so that we will not be setting
any wrong precedent also. Kulkarni Ji has also
raised that issue—the technical side of the
whole thing—and we are not breaking that
convention that Members should not quote
from personal documents.

SHRI S. JAIPAL REDDY; Mr. Vice-
Chairman, what I suggest is, he could sum up
the whole thing as a part of his speech.
(Interruptions).

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Jaipal Reddy Ji, this is now Pandey
Ji is summing up. (Interruptions).

SHRI S, JAIPAL REDDY: How can a
Member quote his own letter on the floor of
the House?

THE VICE-CHAIRMAN (SHRI M. A.
BABY); No, no; the Member is summing up
by reading it.

SHRI S. JAIPAL REDDY: May I take it
that without reading he is unable to sum up?

DR, RATNAKAR PANDEY:; I don't want
to create the morning scene, Sir.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Pandeyji, kindly conclude now. So
much time has been talen by you.

DR. RATNAKAR m PANDEY;'Iam
: coming to the main points, Sir.

AN HON. MEMBER: This is the prob-em,
Sir. Pandeyji should have come to he main
points without reading the letter.

To THAMT o8y ;- Iy *Y
AT F FOE s /Y gz frar
A AZ  FA-FA, Fg-Tg_ T
foar qar wYc feg-Pra w4l 0T 92
qar @< fegr war ? s g feadr
T, TEF1 w7 TaqN Fwar o ?
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favr fgrz wfme zg W< gavin
1 givRifrEar 9 mafia fEas
tra:ﬁfaa; wguat &7 qfs 9¢ F graw
@ IT G oF| AWTH ﬂ‘ﬂ’rﬁ%
fie g9 @< 9% st AT AT
o1 ¥ &1 gnErfrsar & g9+
& fag srore F4aE w5 IW
aray &l AT gA=A ARET F
argEy ¥ s50E S0

AHY, JL 97 FT IJAT J1 AW
24 aarat w1 femr g1, 27 ad9T
1 A fa=r. . (cwwaw)

THE VICE-CHAIRMAN (SHRI M. A,
BABY): Pandeyji, you have taken more
time than Shri Ram Naresh Yadav.

DR, RATNAKAR PANDEY: No, no;
Sir, 1 have spoken for 15 minutes. The
first speaker had taken 40 monutes.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Don't quote from the letters, You
kindly tell the contents.

Mo TAGTNET: SFIF 5T
o ¥ faar & f5 fava fomg wfore
F T H N ogIA weT ST §,
SEF AT H OO0 AFHE AR AY
2 98 ¥H1Aq ma"r 1 97 8, WA
FAGIR AET A7 L 9T F AgTH
fomr al T art # Far faar @r
qEAT g, TARY 3@T & f@w § faw
WA H OFEAT | AE WIAAT N0
wET S W wg F ) F Araar =g
fo wdae F ww aw AHT AL
F owqr wWgg AT AT &7 WC F oaq
I grEdar qIAr ar @I 2l
600 =T T &I Aal F AT
T Sgmr g9gwr ave fas gewt oy
FAEAT HFT FI AR FA A qAAT
@YK oA I A AR W
FEAT qEAT F...(Twwaw)

DR. JINENDRA KUMAR JAIN: Sir,
I am on a point of order. 1 am listening
1o one figure again and again. Sometimes
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he says 600 crores, sometimes 300 crores. I
want to know the source of this figure.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): He is just taking a similar figure.

DR. RATNAKAR PANDEY: I want to
know what the Government is doing about this
amount. If you are speak'. ng on behalf of the
Vishwa Hindu Parishad kindly telt me what
the real amount is.

DR. JINENDRA KUMAR JAIN: Sir, my
concern is that this responsible House cannot
be misled by an hon. Member. Now I would
like to know the authenticity of the records. He
is quoting the figures without any basis...
(Interruptions)... Members have been misled to
the point as if what he said has been admitted
by the Prime Minister. It is not so. That is why”
the point of order raised by my hon. friend,
Mr. Reddy, is very relevant. The man has been
using the liberty of this House to utter absolute
untruths,. (/n-terruptions).. What is the source
of this figure? There people are speaking abso-
lutely irresponsibly. I am not as irresponsible
as you people are... (Interruptions)...

SHRI PARVATHANENI UPENDRA
(Andhra  Pradesh): Notwithstanding the
procedural aspects, what Shri Ratnakar Pandey
has said is a very serious matter. This is about
an organisation which has collected hundreds
of crores in the name of a temple and about
which the Prime Mnister himself has admitted
in his letter and he has some knowledge about
it. We expect that the Minister of State for
Home Affairs or the Prime Minister would
come forward and tell us what information
they have in their possession.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): There is no doubt that this is a
serious matter. Dr. Jain is also concerned
about this matter. Therefore, I hope when the
Minister of State for Home Affairs replies
there would be a clarification on this point
And if necessary, if the Government thinks
that the Prime Minister should himself make a
statement', I hope: the Government would do
sO.

SHRI PARVATHANENI UPENDRA: I
think the Prime Minister is going to in-
tervene. Let the Prime Mtrristei; explain it.
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DR. JINENDRA KUMAR JAIN: My request

is whatever information the Prime Minister or
the Minister of State for Home Affairs gathers,

that information should be supplied to the House
and till then let I this topic be stopped. Dr.
Ratnakar Pandey \ is citing whatever figures
come to his mind. What nonsense is he talknig ?

THE VICE-CHAIRMAN (SHRI M. A.
BABY): I hope the Government is taking due
note of the matter.

DR. JINENDRA KUMAR JAIN: On a
point of order. I want to make a personal
explanation. He is making a personal attack
on me...

DR. RATNAKAR PANDEY: When he
was speaking I was not disturbing him. Why
is he interrupting me ?

THE VICE-CHAIRMAN (SHRI M. A.
BABY): You please conclude now.

> TATHT qroag :  F auaAan
F aadr maeed F dFc F1 fava
ferr afmag & ad@r @ gifag
TAFY AT W g1 IT AT Y
T4 7 fzq @7 F97 g @ g
(sa=aw)

IJqAwTEAE (st QHo Qo &aT)
oY AW FAAZ F1 AT, AT AT
aaa & faar |

Mo TATHT qUOIA ¢ AT |1
zgw waqg agEd ¥ & faar
(W) § ag AT ATV §
T AWM & arg?ﬂaa'fa%‘w‘r:rsw
FT WA FT gAT& %0, A7 feAwAw
T gFTAGT T % #17 fafas
fadeiiaar @ @AWT FT w A
o anri H mm"r AT AT
arfgz 21 7@ w97 A TAGT T
T AE m-'a g Famsr sz fe-
FOA srsn':r qET ST FI TT ATOHAT
P orTaT g3 fF oSmrd AT 3T E
il au fowet ATEL 4 (A9 qaT
FAT F TG AAT FA AT. ..
(wwaaT)

ﬁ;
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AN wifry ot gt ;g
T T=RET {r § fuagw faais q-;r
FT HIOT FUqT q4T 91 ? af ag
g ar @@ T g, Pafwaw §
(=eam)

zrotmmiu:ai',a;{rg[
SEl F AT F K A @ g
(sramm) os &Y §5 favx fagg afoex
9T F AL g WIT AT T
@H F e ¥ wEr L. (ummr)

STewTErs (st gRo Qo d4) :
A97 SAI 49 7 fwar, WA qB
AT |
DR. RATNAKAR PANDEY: I am coming
to that...

DR. JINENDRA KUMAR JAIN: On a
point of order.

THE VICE-CHAIRMAN (SHRI" M. A.
BABY): Ratnakarji, please don't go to other
subjects. You have taken more time. Please
confine yourself co the topic of
communalism.

SHRI PARVATHANENI UPENDRA:
Pandeyji, you are supporting such a mafia.
What can we do ?

(Interruptions)

DR. RATNAKAR PANDEY: I want to say
the Congress has nothing... (Interruptions)

SHRI A. G. KULKARNI: The Congress
has nothing to do with Chandraswamy or
Subramanian Swamy.

DR. RATNAKAR PANDEY: I want to
say...

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Please don't prolong your speech.
Please conclude now.

DR. JINENDRA KUMAR IAIN: On a
point of order...

DR. RATNAKAR PANDEY: What is this?
On every sentence he is objecting...
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DR. JINENDRA KUMAR JAIN: On a
point' of order...

THE VICE-CHAIRMAN (SHRI id. A.
BABY): You can speak when your turn

comes. When you speak, you can pick up
these points.

SHRI A. G. KULKARNI: I think he lias
personal knowledge of Chandraswamy.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Let us not bring In any names in the
speeches.

DR. JINENDRA KUMAR JAIN: Is it not
an established convention of the House that
one who is not a member of the House, who is
not present here, is not called names? He has
called him goonda and what not.

THE VICE-CHAIRMAN (SHRI M. A.
BABY); There were occasions when such
references have been made umpteen times...
(Interruptions)...

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Mr. Chandraswamy is not
a person, he is a Gedman!.. (Interruptions}..

DR. JINENDRA KUMAR JAIN: If Mr.
Kulkarni had called him like that outside the
House, he would have been taken to the
court.. (Interruptions)... T don't think that

calling somebody a goonda is done in this
House.. (Interruptions).

SHRI PARVATHANENI UPENDRA: He
claims to be a Godman!... (Interruptions),..

SHRI A. G. KULKARNI: Sir, Dr. Jain
says that this is never done in this House. For
his experience, I would say that he is still in

the Montessori class in  Parliament...
(Interruptions)...

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Mr. Pandey, you conclude now.

Mo TEATHT qI0E4 : TOGATERE
s, ¥ ey w1 ww e ar
N I L
95 T @8 & | § FEA TR
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[The Vice-Chairman; (Dr. Nagen Saikia)
in the Chair]

PROF. SOURENDRA BHATTACHA-
RJEE; Mr. Vice-Chairman, before pro>
ceeding on the subject matter I would
have to refer to a certain point which
hurt me very much. The Vice-Chairman
was gracious to announce that even
though the allotted time is over we have
decided to be liberal in accommodating
some smaller parties. Now, I do not
know whether there are second-class and
first-class  citizens here. Members are
Members. 'Others' have been allotted
25 minutes of time in this discussion.
Up till now not a single Member from
that group has spoken. If the time is
exhausted, it has been exhausted by the
comparatively  big parties. Earlier
'others' were spread over the discussion. That
was the practice. The change in the practice is
something which causes great hardship, great
harassment to the Members of the so-called
smaller groups, categorized as they are.

Now, I can recall the pre-partition riots—
riots of 1946, riots of 1947— which accounted
for a large number of lives, as you know, and
the partition of the country. Even since then,
through our national leadership declared that
we are not accepting the religious basis for the
partition of the country and that India would
continue to be a secular State, we know in this
secular country, since independence, in all
these 43 years, we witnessed riots and riots.
The total number of riots is more than 10, 000.
The number of persons killed is a matter for
research. But never before T witnessed the
national divide to this extent as wit-
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nessed in the last year of the past decade or the
first year of the present decade. And it seems to
us—to my Party— it reminds us of the partition
days when thousands of  people were
butchered all over the  country and over
the dead bodies, the country was
partitioned. When  Mr. Pramod  Mahajan
said that the country was partitioned by such
parties, he forgets to tell—its BJP and Mr.
Pramod Mahajan might not have been born
then—the  previous incarnation, the Jan
Sangh or the Hindu Mahasabha and their
leaders fully supported partition of the
country. It is not possible to excuse them
from this blame, if the blame is to be put. I
can claim that my Party opposed it tooth
and nail at that time. And naturally, as in
the House so in the wvast country, because
of our smallness, there was not much
impact, and the coustry was divided, not
on the dead body of Mahatma Gandhi
who announced, let India be divided over my
dead body. But we saw in six months the dead
body of Mahatma Gandhi in this very city
of Delhi, who was killed by a fanatic, by an
assassin in the name of what now goes by the
name of Hindutva. It is a fact, a historical fact
irrefutably established, which cannot be
denied by anybody. But the point is, in our
country, in spite of secularism, communalism
persisted, riots persisted because of the
ambivalence of the ruling power and
sometimes the indulgence of the ruling power
which has been the Congress since the
beginning of our independence, uninterrupted
till 1977. We know how many bodies were
laid in communal  riots. Whether it was
Pandit Jawaharlal Nehru or Smt. Indira Gandhi
or Rajiv Gandhi after that, except for tne
interlude of 1977 to 1979, the ambivalence,
the ambivalence of allowing the
Silanyas in the disputed land in
Ayodhya, that ambivalence is there in the
Congress because they are here representing
the vested in-trests in the country. And it is
these vested  interests which stood  in th»
way of transforming the country from a
medieval society to a modern and scientific
society, and which used this card of
communalism quite often Mr. Mahajan asked
as to why we are ashamed to call ourselves a
Hindu. We feel it is not the
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religious denomination which should identify us;
it is our work which should identify us. One may
be a peasant; one may be an artisan; one may be
a teacher, like that, and not a Hindu or a ,
Muslim, because religion is the belief of an
individual.

The country is secular when religion is
divorced from the State and the State is
divorced from the religion. A religious fanatic
like Allauddin Khilji was secular in the sense
that he kept the mullahs away from the State
craft. That is what secularism means, that is,
not to surrender to the scruples and prejudices
of all the religions. But that is what has been
done,. that is our secularism. And if it creates
a misunderstanjine, then the ambiguity should
be removed.

The question of riot can be dealt with properly
if we take care of the essential issue. But
exchange of documents between the VHP and
the Babri Masjid Action Committee, we feel, is
no way to (find a solution. There is no way to
find out whether the mosque existed before, Or
the temple existed before. And if it is proved
that a temple did exist, still this does not warrant
destruction of the mosque. Mosque should
remain there. It is not a matter of Ayodhya or
the VHP or the BJP, or the BJP giving the power
of attorney to VHP, and now we see that all over
the country they will purify the religious places
by demolishing the mosques wherever they
think that the' mosque was built on demolishing
a temple. This philosophy is being advanced,
which is very dangerous and should be totally
rejected. I am a teacher of history and a student
of history. I never learnt and I never taught that
Rama was not historial being. Rama, you know,
is respected and revered by crores of people all
over the country, and a Bengali poet says, Rama
is solace to the soul. Now he has been made an
instrument—Rama - has been made an
instrument of riot. We must not allow this to
happen. We believe in secularism and we must
try to save the country from the clutches of these
fanatics. That is the urgent task before JS in the
face of this blood-bathing all over the country.
Thank you.
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THE VICE-CHAIRMAN (DR. NA-GEN
SAIKIA): We shall have to stick to the time
because we have less time at our disposal.
Now, Shrimati Satya Bahin.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Please be brief.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Now, Mr. Aurora.

SARDAR JAGIJIT SINGH AURORA
(Punjab): Thank you, Mr. Vice-Chairman.
Before I start, I would like to thank the
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honourable Member, Mr. Raj Mohan Gandhi,
for permitting me to speak before him.

Sir, I have been listening to the speeches
about the communal disharmony and the
violence since yesterday and I find that we
have been repeating this thing for the last four
years that I have been a Member of
Parliament here, every year and, possibly,
every session. Now, I wonder whether we
have really tried to analyze this problem or
are wanting to analyze this problem.

Let us first accept that the communal virus
came to us at the time of Independence. And
did we really make an effort to ensure that we
could be free of this communal virus?
Unfortunately, when the elections came upon
us we found that the communal virus paid
dividends to the politicians, of any religion,
hue or colour—I am not blaming one party or
the other. Rather than thinking of ways and
means of getting rid of this communal virus,
we have been making use of it, and we have
extejnded it to the castes, the ethnic
minorities and everything 5. 00 P. M. else.
Listening to the hon. Member, Mr_ Pramod
Mahajan, one thing that struck me was that
whatever he was saying he was totally
sincere about it. That is what worried me
more than anything else. It worried me
because today you have a dichotomy between
the majority community or the representatives
of the majority community and the other
communities which we call "minorities, " and
the majority community feels that itis the
injured party and not the minority commu-
nities. So, unless we are able to overcome this
and try and establish mutual rapport and
understanding, we will never get out of
understanding, we will never get out of this
communal violence.

Blaming one individual or the other, one
party or the other and thereby getting a
feeling of righteousness, I am afraid, is totally
misplaced. Therefore, 1 feel that we have
wasted a lot of time. Instead, we should get
down to this factor. This communal virus is
big danger. How are we going to |V?t put of
it?
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As long as the politicians feel that it is to
their individual or sectarian advantage and
that they must exploit it to remain in power
or come back to power, nothing is going to
happen. So, we really have got to think
afresh.

There are other factors, apart from what
has been mentioned, which also lead to this
communal violence. Those are economic
factors. There is no doubt in my mind that
poverty is one of the main reasons. You can
excite people who are poor, who have no
stake in the country and who have possibly
taken to criminality and lumpeni-sation. They
are always ready to fish in troubled waters
and be in a position to loot something or the
other. They are with the so-called political or
communal leaders. We know that a certain
amount of Mafia exists in the country, whose
job it is to gather the lumpens around them
for protection and display personal strength or
party's strength. These are some of the factors
which must be taken note of.

I don't think that any religion teaches
hatred against other religions. Communa-lism
is not really religion. It is politicisa-tion of
the religion for the benefit of certain selfish
and corrupt elements.

The next thing I would like to mention is
about corruption, I should say, corrupt and
inefficient administration. This factor has
created problems all over the country. You can
see it in places  like Kashmir, Punjab and
Assam, and what damage has been caused by
corrupt and inefficient administration. Today
police is criminalised, and the Government is
incapable of putting them on the right track.
Therefore, when communal riots take place,
the police takes sides. As a result, the
minorities have stop-ed having any trust, any
faith in the Gov-vernment. That is a  very
major factor. When the Government itself
losses its credibility, how do you consider, the
minorities or anybody else in distress will
have faith in it? In fact, why do you speak of
the minority? Even the majority does not have
faith in the Government, that it has been
evenhanded. So, this is another factor which
we must upt right. If we cannot clean up Our
administration, if we cannot get the
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police trained properly to be non-communal,
not to take sides, I am afraid no amount of
our specifying here is going io help us.

As the time is short, I would suggest some
of the steps that we should take if we have the
courage to take. I feel that all religious
processions must be banned nothing to do
with religion. This is just a by mutual
agreement. Processions have show < of
strength—how powerful we are in a certain
state, in a certain village. Therefore, it is
giving a warning to the other people that you
have to behave or be underdog and accept it.
This is a most important step.

Similarly, there must be a control on loud-
speakers. When large congregations are held
and fiery speeches are made and people are
inspired to shout certain slogans, they hurt
another community. That is another reason
which causes riots.

Whatever may be the reasons against it, I
feel a time has come when we must have a
special riot force. You don't have to raise a
new force. Certain units of the CRPF can be
specially trained for this purpose. Quite
rightly they must have representation from all
communal and ethnic groups.

All religious places, specially the historical
religious places must be provided security.
Any attack on them by any community of
persons must be very severely dealt with.

I would like to end up by making an
appeal. If we are really sincere, if not stop, at
least we must reduce the communal incidents.
Let the politicians themseives do a certain
amount of introspection and realise how
much responsible they are for these
happenings.

SHRI RAJ MOHAN GANDHI (Uttar
Pradesh): One extraordinary feature in this
time of unprecedented communal riots is .
that the nation does not have a full-time
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Cabinet level Home Minister. Through you
and through the House I urge upon the
Government to have a full-time Cabinet level
Home Minister.

SHRI HARVENDRA SINGH HANS-PAL
(Punjab): Is Mr. Subodh Kant Sahai a part-
time Minister?

SHRI RAJ MOHAN GANDHI: I feel
Subodh Kant Sahai Ji will make an excellent
full-time Cabinet Minister. I feel the country
needs a full-time Cabinet level Home
Minister. Subodh Kant Ji is also holding the
portfolio of Information and Broadcasting.

Secondly, the bias in the police force is a
grim matter to which sufficient attention is not
being paid. It is a question of leader-. ship, of
appointments and training; it is a matter that
needs immediate attention.

I would like to refer to certain achieve-
ments of the devotees of the Hindu Rashtra,
those who want to seize the land on which the
mosque is located and to demolish it. As
Appa Saheb Kulkarni said this morning, you
have succeeded in damaging the prestige of
India worldwide. Secondly, you have turned
confident Hindus into an insecure
community. You have tried to substitute for a
world-spanning philosophy of a confident
people a  narrow-minded  re-vanchist.
philosophy, of an insecure people. You have
injected into the Hindu psyche a persecution
complex. You have forged in this nation of
many separatisms, a new separatism, a
deviation, a deviationist Hindu separatism
from mainstream Hindu society. Instead of
Hinduism being a moral force, a spiritual
force, a social force, you have tried to turn
Hinduism into a political force. Ravana
abducted Sita. You have tried to abduct
Rama.

May I ask all Hindus including those who
have subscribed in a little or in a large
measure to the philosophy of Hindu Rashtra
ask themselves some questions. Before I put
read these questions—I will take only a
minute or two—I want to read two sentences
from the hon. Member, Stori Pramod

Mabhajan's speech yesterday.. Said Pramodji:
4
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So the questions for all of us Hindus are as
follows: Do we love Rama or do we dislike
Babur? Is it really the love of Hinduism in our
hearts or a dislike of Muslims in our hearts? Is
it the love of mandir or a dislike of masjid? I
said that you have tried to abduct Rama but
Lord Rama is not so easily kidnapped and just
as Sita was liberated, Rama is going to be
liberated from those who have tried to
imprison him and confine him. Rama will be
liberated from the advocates of a narrow-
minded revanchist philosophy. Love will be
liberated from the passion for revenge and
God willing, India will be liberated from the
clutches of communalism. I thank you, Mr.
Vice-Chairman.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Shri Shamim Hashmi. Please
conclude within fifteen minutes.

SHRI A. G. KULKARNI: Before he
commences [ want to know whether the
clarifications on the statement regarding
current fiscal situation will be there or it is
going to meet the same fate which the
statement on the industrial policy has met?
The Leader of the House is here and he can
tell us. It was listed in today's agenda. It is
already 5. 15 P. M.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Yes, it is listed in today's agenda.
After the discussion is over, it will be taken

up.
SHRI A. G. KULKARNI: Today?

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): T do not think because we shall
have to complete the discussion on the
communal situation.
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SHRI A. G. KULKARNI: The Prime
Minister is also going to reply to the debate.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Yes, he is going to reply.

SHRI A. G. KULKARNI: When?

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): He will reply on the 4th January, at
12 o'clock.

SHRI A. G. KULKARNI: What about the
clarifications?

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): We shall let you know after-wards.

SHRI A. G. KULKARNI: I am afraid it is
going to meet the same fate as the statement
on the industrial policy.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): I don't think so.

SHRI A. G. KULKARNI: Okay.

SHRI SANTOSH BAGRODIA (Rajas-
than): Sir, I think, in all fairness, we should
decide whether we want to take up the
clarifications today or not. You cannot say, "I
will let you know. " Supposing it goes on up
to 8 o'clock, do you want us to sit up to 8
o'clock and then know our programme?

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): At first we shall have to complete
this discussion. Then only we shall have to
decide whether we have to sit beyond 6
o'clock and take up some other business.

SHRI SANTOSH BAGRODIA: Are we
going from one speaker to another? Is this
the way we are planning our programme
here, Sir? You must tell us whether we are
going to continue till 8 o'clock or 9 o'clock or
10 o'clock.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): The parties have already given
their names. I have already requested
Members to be brief enough so that we can
complete the discussion today itself before 6
o'clock.
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SHRI SANTOSH BAGRODIA: What is
the decision? Will we go up to 7 o'clock or 8
o'clock? You have got to have some decision.
It cannot be guess-work.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): There are about seven speakers.
We shall decide it later on. If we have to sit
beyond 6 o'clock, with the consensus of the
House only we can take a decision and it will
be done at 6 o'clock. Before that, let us
complete this discussion.

SHRI SANTOSH BAGRODIA: We must
know your decision. Is this your decision that
you will tell us at 6 o'clock?

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): We shall have to complete the
discussion first. Let us try to complete it as
soon as possible. I request all the Members to
be brief.

SHRI A. G. KULKARNI: The point is, on
Monday, the Prime Minister will reply at 12
o'clock.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Tomorrow.

SHRI A. G. KULKARNI: OK. Then there
is the clarification on excise. A new statement
by the Leader of the House is to be made.
Today it was demanded by Mr. Dhawanji and
he has also agreed to make a statement. When
is he going to make a statement? We have to
prepare for if.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): The Business Advisory Commit-
tee will take a decision.

SHRI JAGESH DESAIL: During the
Session he will make a statement.

SHRI A. G. KULKARNI: During the
Session ! Oh my God !

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Let us finish the discussion first.

SHRI SANTOSH BAGRODIA: Agreed.
At 6 o'clock you will tell us what the final
(lecision is.
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA: Let us complete the discussion.
Then if we have time in our hands, we can
take up some other business.

SHRI P. SHIV SHANKER: Mr. Vice-,
Chairman, it is better that we are clear in this
matter. Tomorrow at 12 o'clock, the Prime
Minister will be replying to the debate on the
communal situation. So far as the Finance
Minister is concerned, will he be in a position
to complete it after the Private Members'
work is over? If not, then it goes up to
Monday. On Monday,
immediately after the Question Hour
{Interruption).

SHRI YASHWANT SINHA: As far as [ am
concerned, I have repeatedly said in this
House that I am ready for a discussion on the
clarifications of my statement" at any time.
There is absolutely no hesitation on my part to
take it up at any time, even after 6 o'clock. I
was the one Who said that it should not suffer
the fate of the industrial policy resolution. I
am, therefore, suggesting that after this dis"
cussion is over, if there is still time left and
the sense of the House is that we should sit
beyond 6 o'clock, then we should take up the
clarification. As you said, Sir, you will take a
decision or a view in the matter at 6 o'clock.
(Interruption). The Vice-Chairman has said
that he will take a decision about this matter at
6 o'clock whether we should sit beyond 6
o'clock or not. As far as I am concerned, we
are prepared to sit beyond 6 o'clock. I am
entirely in the hands of the Chair.

Secondly, tomorrow, after the Private
Members' business is over at 5 o'clock, we
will take whatever time is left for the
clarifications. If we cannot finish it, then I am
pleading with the House and with the Vice-
Chairman that we must finish it by Monday.
That is the plea I am making, a very humble
plea that we must try and finish it by
Monday, if not by tomorrow..

SHRI SUKOMAL SEN (West Bengal):
What about prices?

SHRI YASHWANT SINHA: Prices will
come in the next week.
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SHRI A. G. KULKARNI: T will make a
request. Today we are not prepared because
we were told by the Secretariat that today it
will be only communal situation discussion.
So we did not even bring the papers for
clarifications.

SHRI YASHWANT SINHA: We must
take it up tomorrow after 5 o'clock.

SHRI SANTOSH BAGRODIA: Theu we
will take up only communal situation today.

SHRI YASHWANT SINHA: Sir, I am
quite willing. This is a very good suggestion
which hon. Member Shri Bagrodia has made.
Let us take it up at 5 o'clock tomorrow, the
clarifications on my statement.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): All right. Tomorrow, at 5 o'clock,
we will take up the clarifications on the
Finance Minister's statement.
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415 Communal motion [RAIYA

THE VICE-CHAIRMAN (DR NAG EN
SAIKIA): Before I call the next speaker, I
would like to know the sense of the House
whether we shall si' beyond 6 o'clock because
there are ten Members. Ten Members will
have to speak. Therefore, I think, we have to
sit. beyond 6 o'clock. Therefore, I want to
know the sense of the House.

SOME HON. MEMBERS: Yes. we can sit
beyond 6 o'clock.

DR. G. VIIAYA MOHAN REDDY
(Andhra-Pradesh): We shall sit til! the
debate is over.

THE VICE-CHAIRMAN (Dr. NAGEN
SAIKIA).: Then, the House will sit beyond 6
o'clock.

S AlgERE HETA TF AR WETA;
A%, AE AT AT IW FF OFr FAE
frr w1 v 2 fF owat faame
T, FIH 7 owyq Ay e #
qgw faar

W FE 9 g ag grfrae
T ¥ 7 ow A w96 &
SWEte a7 aFaa 57 owz owiaw
qrEf #1 ATfEgT =E 7 fE o Er-

szt ey arrrr Tz W i fafaezs

Faw & wF faeyar Ami oA
T am T EEA R AT
T A _wifgn R o gz e
9 7 €23 § R wgtegt feemarm
g "I 3w qiw fafaeee g,
9§ Wi gEw faar smom ?

+ Gz fae@ 7= T, AF AT

faar srrowm |
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SHRI MOHAMMED AFZAL alias
MEEM AFZAL:

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): These things will not go on record.
(Interruptions) This will not go on record.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: **

DR. RATNAKAR PANDEY: **

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: **

DR. JINENDRA KUMAR TAIN: **

DR. RATNAKAR PANDEY: **

SHRI MC/TAMMED AFZAL alias
MEEM AFZAL: **

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); This is not going on record. Now
the next speaker, Dr. Jain.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: **

**Not recorded.
f[ ]Translation in Arabi script,
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): No, Mr. Afzal. You have already
had your time. That is enough. You please
take your seat. Let Dr. Jain speak.

(Interruptions).

UF WA IR : WIAATT §EET A
N At g aEdR W A
T awE W AE R s oan
wfgm ?

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): I am not allowing you to raise any
point. Now Dr. Jain. (Interruptions) Dr. Jain,
please be brief as much as you can, and
conclude within ten minutes.

DR. JTNENDRA KUMAR JAIN: Mr.
Vice-Chairman, Sir, at the outset, I wish to
condemn the communal violence which is a
matter of shame for all of us. At the same t
me. [ wish to put on record my Whole-hearted
support and my Party's all out support to the
Government of the day in curbing the menace
of crnmunalism in the country. 1 also wish to
agree with the views expressed in the House
by certain hon. Members that let no political
party or person take political advantage of the
present day unfortunate situation in the
country. My Party does not believe in the
politics of violence and... (Interruptions)

SHRI V. NARAYANASAMY (Pondi-
cherryl: Communal party speaking about
secularism!

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Don't interrupt him.

DR. JINENDRA KUMAR JAIN: Sir, there
has been a lot of rhetoric, a lot of repetitions,
a lot of abuses and a lot of Dbaseless
allegations. It will not help anybody. You
split on the moon. It does not help...
(Interruptions)

SHRI V. NARAYANASAMY: People in
the country know who are communal. Da not
preach all these things to us. (Interruptions).

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Please go on.

DR. JINENDRA KUMAR JAIN: Sir,
many speakers have spoken. I have been
listening to the debate since yesterday,

629 R.S.—14
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And I have been accused in person 0i several
counts. My Party has been accused on several
counts. Let me first deal with the personal
accusations which were made; against me. It
was said by an hon Mem-' ber that I am a
communalist. | owe an explanation. I am one
of the younger or the junior or new Members
of this House and I have the honour to present
my cre dentials to the hon. Members of this
House about my contributions to anti-*
communalism in this country. I am not
referring to those days when I was a higb
school student. I had risked my life td save a
burning mosque; but I refer tr> the 1984 riots
in Delhi. And please refer to the resolutions. It
is a matter of printed record. These resolutions
were passed by the Singh Sabhas of several
purudwaras in the city. The role played bj' me
along with the BJP  workers...
(Interruptions).

S gy fag geas 5o oo
TT T HF T T, OF TT AEF
& U3 GT TEAT FE AITA T I
¥7 72 wTr ¥ ST v A ogmwe
OIT ANFTT ZT | LH AT FTT T HT
TEIF T TE N UH g TR F AT
T FTw AT g £ 1 =H {9

ot T W FET

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Mr. Ahluwalia, you have already
had your say. Please don't interrupt

DR. JINENDRA KUMAR JAIN: It is a
mitter of reccsrd in the printed press that my
Jain Medical Centre provided free service to
the riot victims and, Sir, we and our party had
risked the entire electoral State for the sake of
defending Sikhs in the city of Delhi....

SHRI MD. SALIM (West bengal): What
about the latest allegation made by Mr.
Ahluwalia?

gTo TeTwT TIURY: WO e faerErT
FAFT QLA T @ar g 7 wAA
ITEATETE S, OF g &1 FeawnAad
THE VICE-CHAIRMAN (DR. NAGE
SAIKIA): Please don't interrupt. You have
already had your say.
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- ¥ TAIT AMUET: AT FAT A T
QAT ATT §, WEAF fawr Sr A
%, .. (cw@aw). ..

DR. JINENDRA KUMAR JAIN: Whe-"ther it
is the Sikh or the Muslim, I have always fought
for the civil liberties and human rights of the

citizens in the country.

A reference was made la the morning about
Maliana. There was no invitation ; o go there,
and everybody knows that people who died in
Maliana happened to be Muslims. I was one of
those who went to Maliana, who made a
documentation on the atrocities committed on
the Muslims, not because they were Muslims
but because they were Indians, We do not
discrimir. Ue between the people of this
country, whether one is a Hindu or a Muslim
or a Sikh. We see them a Indian. We are
opposed to preferential treatment to anybody;
but we respect all. If I love my wilfe, you
cannot say that I hate your wife, and if I love
my mother, you cannot say I do not love your
mother... (Interruptions).

SHRI V. NARAYANASAMY: That is
right; that shows your character. (Inter-
ruptions).

oY frwmT o= (wer W) ;TR
wqr Tqw § 7

DR. JINENDRA KUMAR JAIN: The
charge of being a communalist is a baseless
charge, and my public conduct and personal
conduct throughout does not substantiate
these charges.

Sir, time is short. Some Members said that
I am doing a business in cassettes, and by
implication, as if I am trying to make money
at the cost of national interest. I am sorry to
say, the hon. Member made this allegation at
a particular time.. (Interruptions).

SHRI V. NARAYANASAMY: Whether
certification was given to these cissettes or
not, 1 want to know. Why was it displayed
before the public without a certification...
(Interruptions). In Madhya Pra-
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desh, you are displaying it without cer-
tification; your Government is assisting you
in that... (Interruptions).

SHRI ASHIS SEN (West Bengal): I would
like to know from the hon. Mem- --., ber whether
there is an element of truth that he is associated
with the business of this particular type.

DR. JINENDRA KUMAR JAIN: I said in
the morning that there is one ces-sette—I
named the title of that cassettes—

which was produced by the studio of which I
am the President. I invite the entire House. |
invite the entire House to v/ilness that
cassette.

SHRI V. NARAYANASAMY: Without
certification, you want us to see it? (Inter-
rupions).

DR. JINENDRA KUMAR JAIN: I want to
inform hon. Members in this House...
(Interruptions)

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Reference to the cassette was made
earlier. Now, he is speaking. Let him have his
say.

SHRI S. S. AHLUWALIA: He is doing
business at the cost of the nation.

DR. JINENDRA KUMAR JAIN: Let me
inform hon. Members.. (Interruptions) I am
not selling this cassette. (Interruptions) Today,
millions of copies of this cassette are being
sold in the country. I am making a request to
the hon. Home Minister. Please find out. It is
the video pirates who are selling copies of this
cassette, not me.

SHRI S. S. AHLUWALIA

DR. JINENDRA KUMAR JAIN. Part"" heard
I am not here to say please protect my
commercial interests.

(Interruptions)

*Expunged as ordered by the Chair.
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SHRI GURUDAS DAS GUPTA: Dr. Jain,
will you yield for a minute? (Interruptions'’)

THE VICE-CHAIRMAN (DR. NAGEN -j|
SAIKIA): He is not yielding. (Interruptions)

SHRI GURUDAS DAS GUPTA (West »
Bengal): Mr. Vice-Chairman, Sir, it is an
extremely important issue connected with law
and order in the country. He admits that he has
produced the cassette show-P ing the violence
and also the inflammatory speech by a lady.

DR. JINENDRA KUMAR JAIN: Please
do not put words into my mouth.

SHRI GURUDAS DAS GUPTA: The * home
Minister is here. I wish an enquiry is made.
(Interruptions) I wish an enquiry is made and
people are apprehended because this is a source
of infecting communal Older in the country. It is
for the Home Minister to take note of the admis-
sion mace by the hon. Member.

SHRI; S. S. AHLUWALIA: He has con-
fessed.

SHRI V.. NARAYANASAMY: He has
produced the banned cassette. He must be
prosecuted first by the Home Ministry.
(Interruptions).

— SHRI BHUVNESH CHATURVEDI
(Rajasthan): He has said that he has a
commercial interest in it. (Interruptions)

DR. JINENDRA KUMAR JAIN: Please listen
to me. I said la the morning. Mr. Gurudas Das
Gupta is misleading the House. That cassette
which has ' been banned is not produced by me.
My casselstte has not been banned. (Interrup-
tions)

SHRI SUKOMAL SEN: You have said. #¢
Millions of copies are being made by the pirates.
(Interruptions)  He knows about it.
(Interruptions)

SHRI MD. SALIM: He produced the
cassette which, he says, is being pirated fey
others. (Interruptions).
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SHRI V. NARAYANASAMY: We want
the Home Minister's reaction on this.

SHRI GURUDAS DAS GUPTA: Mr.
Vice-Chairman, Sir, we want the Home
Minister to react on this particular point.

st gtavia Tag wagafear
R dew Ta efedr § @ §
AT T g8t . g
FOET QAT . . (TFAIT) . TEET
Al gt g, . (FrEE) . L
Tl i@ # qg wgar Wgar g...

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Mr. Ahluwalia, please be patient.

st Qv fog s :
S wfeqy # faaet o woftaer
urft &, SEaEt I FIT AT qEw
Fifs 97 wAEa 9T gl wfewd

qIOE gy g, WMd g "/«
g 2, SwF fou @y W oL

DR. JINENDRA KUMAR JAIN: Sir, am |
speaking, or, he is speaking?

ot qyeavia oy wgernfear
arfe ey Aifedr feem awmdy s
g% WX gah AT e AT
gz AT . .. (3TE) . . T
ot gy g TR

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Mr. Ahluwalia, you have had your
say. Please take your seat. Please do not
interrupt him.

SHRI SUKOMAL SEN: Sir, we want the
Home Minister to react on this. (Interruptions)

6.00P. M.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Mr. Gandhi is going to speak.

SHRI RAJ MOHAN GANDHI: Mr. Vice-
Chairman, I would just like to request the
Government through you to take note of two
facts. Firstly, Dr. Jain's statement urging
everybody to please protect his commercial
interest and secondly
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DR. JINENDRA KUMAR JAIN: You
have not allowed me to complete my sen-
tence.

SHRI RAJ MOHAN GANDHI: Secondly,
the inference from this that in the widest
dissemination of that cassette he has a
commercial interest.

DR. JINENDRA KUMAR JAIN: Sir, if
you want to put his words in my mouth....

SHRI BHUVNESH CHATURVEDI: The
Government should react.

DR. JINENDRA KUMAR JAIN: An
allegation was made that I am making
commercial interest.

SHRI V. NARAYANASAMY: This is
what you have said. You said that. (In-
terruptions)

DR. JINENDRA KUMAR JAIN: I want to
tell that there is no scops of any commercial
interest for two reasons. Firstly, it is the large-
scale video piracy that is going on. I am not
selling those cassettes. I am not getting any
commercial benefit out of it. Secondly.

ST §T 7A1a (7g Agaarfar : aigs,
¢ 3z Ffav | A Il‘qgaf?;qur
a'*a:q qs@m g1 T FE ¥ ag

TS 3T, S AT F 919 HAT

g g A a4 o7+t Uw FEw
T e 3R e ag feew o

FET F | T FUT %’férﬁt{a“ﬂ'it
o qu fawwe T g0
w@mﬁa"rﬁfﬂ&wﬁwrﬂ

TF 1 T FEe e o ot Fasrr
TTRZ E AN AN AT T § AR
goa et weie e it g o, &
it Afeww g & fod ife feew
TR F - gre geidy, et

- #Expunged as grdered by the Chair.
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gr«c‘emam it 7 fvew aara Ffag

d @13 gfrwde zwr fFg g 4 9K
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SHRI MOHAMMAD AFZAL alias MEEM
AFZAL; Enquiry should be made.

SHRI S. S. AHLUWALIA: It is a misuse.
(Interruptions).

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): You have already made the point.
Let him complete his speech.

DR. RATNAKAR PANDEY; The Finance
Minister is here. He should declare that
enquiry will be made.

o THATHT TTORT ?ﬁfﬁwg
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Yes, please be briefand  con-~
clude.

DR. JINENDRA KUMAR JAIN:

I am not being allowed to
speak. The  baseless allegations  made
against. me... (Interruptions). Un-
truthful, baseless allegations made by the
political opponents have already created an ill-
will and hatred against me. You all know that
my studio today stands to” tally gutted. I
invite you to my studio. You are invited just
now to the studio. 1 am not complaining
because like others H am one of those many
unfortunate, Innocent victims of the
communal violence. I am in front of you being
victimised by your political thoughts. Kindly
have patience, listen to the opinion of others.
This is the essence of true democracy. You
may not like me.
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SHRIV NARAYANASAMY: He s
producing those video cassettes without *m
certification. He should be prosecuted.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): You have had enough.

DR. JINENDRA KUMAR JAIN; Sir, Jet
tne...

PROF. SOURENDRA BHATTA-
CHARIJEIfi: I would advise you, most
earnestly, to take your seat.

DR. JINENDRA KUMAR JAIN; Sir, let me
elevate the standard of this debate from personal
acrimony to ideological r differences that we
may be having in thh House and let us talk of
political ideology. An allegation has been made
and many honourable Members have said that
BJP wants to demolish a mosque and build a
temple in its place. Sir, as we all exist in this
country, I invite all the Members in this House
to visit the present site and see for themselves
whether it is a temple or a mosque.

SHRI S. S. AHLUWAUA: Who are
you?... (Interruptions)...

DR. G. VJAYA MOHAN REDDY; There
are five thousand temples in Ayo-dhya. What are
you talking?... (Interrupt tions...

=t AIATHET AGAR TF WA AEAN
| IA R AN T AT AT TGS
¥ o S T ARl g #T A
. ((wmaw) .. Wg&ﬁﬁ'mﬁwg
Ty s # AT qq #
... (m@am) ., .

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Mr. Afzal, you cannot directly put
questions to the Member. You should not do
that.

DR. JINENDRA KUMAR JAIN; Sir, let
me remind honourable Members of this House
that there is continuous puja going on in this
place since 1951, uninterrupted. That is also
because of a court
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order. In 1951 the Faizabad District Court
gave a judgment.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); You will have your time.

DR. JINENDRA KUMAR JAIN: Sir, may I
have a glass of water?... (Interruptions)...

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); You may come to the front bench.

mﬂm TA I gEw
Gorany faferw %‘3
;E.vf‘%m £ ng ?rfg‘;“}m“"""’"
| Jgr WTE
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FoT e g | (mm)
AT qzwﬁaag?rﬁﬁtrfn-fﬁ
ag Toa F=ie fawan o g 21

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); You will have your time. Why
are you taking his time? (Interrup
tions)...

SHRI MENTAY PADMANABHAM:
Sir, I am on a point of order. I want to know
whether the honourable gentleman is allowed
to drink here in the House?... (Interruptions)...

DR. JINENDRA KUMAR
Water!... (Interruptions)...

JAIN;

SHRI MENTAY PADMANABHAM; 1
pressume it is water only and nothing else!

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Let him clear his throat.

DR. JINENDRA KUMAR JAIN: Sir, I had
not realized that my senior colleagues would
be so much prejudiced that even the water that
I drink in front of you, they take it as
otherwise
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Sir, I want to reassure this country through
this House and through the honourable
Members of this House that BJP does not
believe in demolishing any place of worship
even if a wrong was done in the past.

To ATHT TN ; AT T T, T
qE T S AT ET E IR @ (%
R i e A AR T A TR
F RN TFIfw AT e W g & | s
F #t7 98Y §, g qa=e ?
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DR. JINENDRA KUMAR JAIN; Sir, what
I am trying to say is this, that it is our
confirmed belief which we have stated on the
basis of facte and all that. Today in Ayodhya,
the structure that stands is not a mosque at all;
it is a temple.

SHRI S. S. AHLUWALIA: Who are you to
say that?... {Interruptions)s..

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): You may not agree to it but it is his
opinion.... (Interruptions)...

SHRI V. NARAYANASAMY; He is
speaking without any basis.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); It is his opinion; let him express his
opinion. Please go on, Dr. Jain.

A #mdtr Fg wgdwfaar
TTeE WEEY, TE Ter Adtana 2, a4y

=
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Mr. Afzal, we have had enough.
Please sit down; do not interrupt... (Inter-
ruptions)... You may not agree to it. It is his
opinion.
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DR. JINENDRA KUMAR JAIN; I
say this because it is our belief that it is a
temple, because we consider that we have to...
(Interruptions)

SHRI MOHAMMED AFZAL alias MEEM
AFZAL: *

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Mr. Afzal's interruption will not go
on record. Why are you interrupting
repeatedly? Dr. Jain please* go on.

DR. JINENDRA KUMAR JAIN; It has
been said that we have tried to com-munalise
the politics by linking the name of Ram With
rajneeti.

SHRI V. NARAYANASAMY: Why did
you go with your party symbol in the rath?
(Interruptions)
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Will you yield, Dr. Jain ?

DR. JINENDRA KUMAR JAIN; I want to
speak, Sir. You restore order ia the House so
that I can speak.

*Not recorded.
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SHRI S. S. AHLUWALIA: What order?
You are giving a wrong impression to the
House. (Interruptions)

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Dr. Jain, are you yielding to Mr.
Mathur?

DR. JINENDRA KUMAR JAIN: I am
not yielding.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Mr. Mathur, Dr. Jain is not
yielding. Please take your seat. (Interruptions)

Dr. Jain, please go on. Don't try to invite
trouble in the House. Please be brief.

DR. JINENDRA KUMAR JAEST: The
linkage of Ram with rajneeti was started in
this country by poojniye Mahatma Gandhi.
There was no question of com. munalising the
politics by Mahatma Oiandhi He said "Ram
rarva. "

=t a3wa fag sgeafaar: ow
T g7 TEE @/ O

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Mr. Ahluwalia, please.

DR. JINENDRA KUMAR JAIN; Sir, when
I say "Ram rajya, " I assure the Members of
this House, I assure my countrymen that we
use "Ram rajya" with the same reference, with
the same reverence as Mahatma Gandhi did.

SHRI V. NARAYANASAMY: Your party
is dividing the country in the name of
religion.

THE VICE CHAIRMAN (DR. NAGEN
SAIKIA): Please conclude. You are inviting
trouble. Please make your point* and
conclude. (Interruptions)

Mr. Ahluwalia, why are you interrupting So
much? !!t is very bad.

DR. JINENDRA KUMAR JAIN; There is a
lot of interruption, and I appreciate the reason
is the amount of mass support that my party
has received in the country
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by talking of positive secularism which is
there. Tha real debate in this country,

SHRI V. NARAYANASAMY: You
know how many riots were there after your
rathyatra started.

SHRI S. S. AHLUWALIA; Communal
riots were started. (Interruptions)

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): I will give you only one mi* nute
more.

SHRI V. NARAYANASAMY; How
many communal clashes took place.............
(Interruptions)

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Please have  patience. Mr Pandey,
please have your patience.

off g1 T Fog geatforar: ot fam
Y F AR AR 7

= BT T FANF T (TrT) ¢
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); You are losing your own time, I
will not allow more time. Please maka your
point in brief.

DR. JINENDRA KUMAR JAIN: I
am being interrupted. Every sentence of mine
is being interrupted. (Interruptions)

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); I am giving you two minutes more.
You shall have to make within this limited
time.

DR. JINENDRA KUMAR JAIN: My
humble submision is this to the hon. Members
that we will have to rise abova certain petty,
political, partisan considerations. We will have
to talk in terms ot this nation. We will have to
talk of nationalism  versus communalism
and
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partisan gains. It is the belief of our party that
the debate today is not on Hindus versus
Muslims. The debate today is nationalism
versus pseudo-secularism which has put the
country at the present juncture. The ideological
perceptions ol what is secularism need to be
debated. This is the right forum. Why are we
not discussing this matter in a dispassionate
inanner? You want to throttle my voice. You
shall not succeed.

SHRI S. S. AHLUWALIA; What about
Hindu Rashtra?

DR. JINENDRA KUMAR JAIN: He is talking
of Hindu Rashtra. There is a manifesto of my
party. Youcan  all refer to it. [ have  made
categorical statements in this House, but you
are not willing to listen to the stand of my
party. The countrymen will believe what I say
is the stand of my party is and not your
distorted representation. So much mixing up is
going on everywhere. What is the need for it?
Here is a person belonging to a political party.
He is making the standpoint of hte party
clear in this House, but you don't want to listen
to that. Is it that the truth seems to be bitter to
you? It will not help. There is a question of
evidence and there is a question of irrefutable
evidence. The evidences are there in front of
everybody. My friend was saying that BJP
had thrown out  thirteen members of a family
out of a running train. I deny it. It is all
untruth. (Interruptions)

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA); Mr. Afzal, you cannot speak
directly to a Member.

DR. JINENDRA KUMAR JAIN: 1
deny all these allegations which have been
made on the floor of the House that any BJP
member had any hand in the communal
violence in this country. Let there be an
inquiry. There have been many inquiries and
these judicial inquiries have not been allowed
to be published. Why?

DR. ABRAR AHMED (Raja'sthan): **

**Not recorded.
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): I have not allowed you. It
will not go on record. Please conclude.
Otherwise I will call the next Member.

DR. JINENDRA KUMAR JAIN: So much
has been said against me and against my
party. (Interruptions). You should have
decency to listen to me. (Interruptions)

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Let us complete the
discussion. If every member speaks at one
time, how can we con-melude the discussion?

DR. JINENDRA KUMAR JAIN: We are the
Members of this august House -and it is our
responsibility to maintain the standard of the
House.

DR. ABRAR AHMED: But you don't
misguide the House.

DR. JINENDRA KUMAR JAIN: Future
generations will see c. ir conduct. The press
will see our conduct.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): You conclude now.

DR. JINENDRA KUMAR JAIN: Sir, they
are not allowing me to speak. You can help
me by restoring order in the House. If every
Member in the House has the liberty to speak,
I too must have that liberty.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA: I have given you
time.

DR. JINENDRA KUMAR JAIN: You gave
me time, but these people did not allow me to
use my time. In the morning when personal
allegations were being made against me, the
Deputy Chairman said that I would Be given
an opportunity to make at least personal
clarifications today in  this  House.
(Interruptions) I have not done it.
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SHRI SYED SIBTEY RAZI: Sir, you
should look after the interest of other
Members also.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Let him complete.

1 DR. JINENDRA KUMAR JAIN:

Suggestions have been made that we should
have a special riot force in tha country. If you
want to have a special riot force, I would say,
for haven's sake, don't communalise even the
law> maintaining agencies. I want to refer to
the statistics. In UP today it is a composite
police force. The Muslims' representation in
that is 10 per cent Is it a matter of record or
not? Is it a matter of fact or not?

SHRI MOHAMMED AFZAL aliasr
MEEM AFZAL: I do not agree with you.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA); Mr. Afzal, I have asked
you many times not to interrupt

DR. JINENDRA KUMAR JAIN: "My point
is, we may be Hindus, we may Toe Muslims,
we may be Christians but the fact remains that
we are all Indians. The debate, the ideological
debate on a healthy footing should take place
whether we should Be seen as separate nations
or one nation. This is what is the core issue
today; It is my party's clear conviction and we
have courage to say that we deal with every
citizen as equal and not discriminate against
any one. We are opposed to the discrimination
against minority and we are also opposed to
the discrimination against majority. We are
opposed to the  atrocities if
, they are committed against Muslims in Maliana
and we are also opposed to the atrocities
committed against Hindus in Kashmir. What
kind of secularism, Sir you are preaching in
this country that you only want to say if Mus-
""*"lims are affected, secularism is in danger. If
Hindus are thrown out of their houses, nothing
happens. It is this kind of naive politics that
you are doing In this country. We are doing
politics of principle. We are doing politics of
truth and we are doing
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against the ciolent opposition by the

Members of those parties who do not
even have the tolerance t° let me
speak.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA); 1 cannot give you more
time.

DR. JINENDRA KUMAR JAIN: Now
they are allowing me to speak but you are not
allowing me to speak.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): We are running short of
time. 1 cannot give you more time.

DR. JINENDRA KUMAR JAIN: T will
abide by your decision. But I request you to
give some more time.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA); Not now.

DR. JINENDRA KUMAR JAIN: Okay,
Thank you.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): shri Shabbir Ahmad
Salaria. You have to complete your speech
within four minutes.

SHRI SHABBIR AHMAD SALARIA; 1
shall be very brief and to the point.

The Communal riots have been taking place
in our country even prior to partition. But that
their intensity has increased after partition is a
fact known to everybody. What havoc has
been caused in the country throughout the
length and breadth of India by the communal
riots is known to everyone and has been
explained by the hon. Members here. The
question is where does the solution lie? The
basic point is that when we gained
independence, prior to that we had a certain
policy and a certain manifesto on which we
were acting. The manifesto was that religions
does not make a nation. The manifesto was
that all the people of India constitute a nation.
The manifesto was that we shall work for the
upliftment of the poorer sections 0i the
community that we will work for



435 Communal situation

[Shri Shabbir Ahmad Salaria]

the removal of unemployment in the country;
that we will work for making India into a great
country. That was what we started with. At
that time nobody said that when India
becomes independent, we will talk in terms of
demolition of mosques or in terms of a Raj of
a particular kind. But now a particular political
party has started a Rath Yatra and is saying
that in the old times a certain mosque was
built which according to them was built at a
place where there was a temple. That is a
question of fact, a question of disputed fact
which is before a court of law- We in India
have a Constitution. We in India have laws.
Nobody is above the law. Therefore, the
matter should be decided by the forums which
are capable of deciding this matter, that is, the
court of law. When the matter is before a court
of law, you cannot present the people with a
fait accompli and say, "Whatever I have said is
the truth" and thereby lead the nation to an
abyss, lead the nation to a turmoil from where
it cannot come out and create amongst the
people alienation from the mainstream. If you
continue with this policy, then, in that event
what will happen to those States in North-East
of India where there is majority of people
belonging to a particular religion? What will
happen to Kashmir where there is a majority *f
people belonging to a particular religion?
When people decided to have the present
polity, the present Constitution, they were
made to feel and they were given the
assurance of the Constitution that the religion
of every group would be protected, that the
religious institutions would be protected. But
if this sort of a thing is don, with a view to get
more of votes and to gat power and you move
with the Rath on which there is your party
symbol, the message is clear that this is being
used for political purposes, for the purpose of
gaining power and not for any other purpose.
'Ram' has been put up with a visw to use him
as a sheild for political gain and this should
not be allowed.
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Secondly, I say that in order to get out of this
situation, it has to be seen what we should do.
The present forces in India, the security forces
as well as the police, have b”en acting in such a
manner that the minorities are”. feeling that
they are not protected. (

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Please conclude.,.

SHRI SHABBIR AHMAD SALARIA: I
am not taking much time. I will take only two
minutes more.

The position is such that it will ultimately
become a struggle a conflict, between the forces
and the people. Therefore, I support the
suggestion made that any force which is created
for the purpose of suppressing rigfs. should be a
secular force and should not belong to one
community of the country.

Thirdly, I would say that Rath Yatras and
communal parties should not be allowed to have
anything to do with politics. We should, for that
purpose, take care that such parties do not spoil
the peaceful atmosphere in the country. In the
present context, I have the following
submissions to make. We should have peace
committees. The condition in the country has
been so much spoiled that the confidence of
various communities has to be restored and their
friendship «nrl*-brotherly relationship have also
to be restored. Peace committees should exist
right from the village level up.. to the district
level so that the people in India can live a
peaceful life. The people are largely secular,
largely democratic. But they are instigated and
some sections of the people are made to go on a
rampage, go for violence though it is not the
nature of the people. From the speeches in this
august House it is quite clear that most of us are
still dedicated to J: these Constitution, are still
dedicated to secularism: and if that purpose is to
be achieved we should do all in our power to
bring about confidence amongst the people. It
has been said here...
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): Please  conclude now.

SHRI SHABBIR AHMAD SALA-RIA: i
will just conclude. It has been said here—and
that is a bad thing and a wrong thing; such a
message is being spread by a political party for
political purposes—that in Kashmir certain
temples have been demolished. If they can
name one temple which has been demolished,
I will say they are right. But they are not able
to do that. And they say that in Kashmir
Hindus are being killed. If they can point out
the number of Hindus killed as compared with
that of Muslims, then I will know and say that
they are right. have become so harsh...

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): I will not be able to
allow you more time. I am sorry.

SHRI SHABBIR AHMAD SALA-RIA: I
am not taking much time.

THE VICE-CHAIRMAN (DR.
NAGEN  SAIKIA): Ilease  conclude.
Otherwise, I will call the next speaker.

SHRI SHABBIR AHMAD SAIA-RIA. I
am finishing, Sir. Thank you. Last of all, I
will say.
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): No, no. I cannot give you
more time. You shall have to  complete
within one minute.

KUMARI CHANDRIKA PREMIJI

KENIA; Just give me two minutes.
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“Kashmir was captured by Pakistan
and I reirieved Kashmir from Paki-
stan.”
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faQ wriT A arada, arEaT, aRiear
FAG wAT g4 T4 .?r f:m-rf’r
AT E 0 %o FAT [ET AETHT
F FT g7 and I quote:

"Without fraternity, equality and liberty
will be no deeper than chorus of paeans.
For the maintenance of India's
independence  and  continuance  of
democratic  structure establishment of
equality and fraternity is a sine qua non in
all spheres of life. "
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n“rcaﬂ g @ § AR S ogard
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA); You have already taken
five minutes.

SHRI SYED SIBTEY RAZI; I am not
casting any aspersions but you have listened

to speakers for 40, 45, 50 minutes.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): There are many more
speakers to be called. Please take one
minute and conclude.

m SHRI SYED SIBTEY RAZI: I know there
are many speakers. But let me conclude my
speech in my own way.

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA); No, you have taken six
minutes already.

SHRI SYED SIBTEY RAZI: You have

become so harsh...

THE VICE-CHAIRMAN DR.
NAGEN SAIKIA); No, it is not me; it is the
time. Please conclude.

[3 JAN. 1991 ]
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ALLOCATION OF TEKE' FOR DIS-
POSAL OF GOVERNMENT LEGIS-
LATIVE BUSINESS

THE VICErCHAIRMAN (DR.
NAGEN SAIKIA): Before I call the next
speaker, I have to make an announcement.

I have to inform Members that the Business
Advisory Committee, at its meeting held
today, the 3rd January 1991, allotted time for
Government legislative business as follows:

Business Tim e Allotted

[ RAJYA SABiHA ]

1. Consideration and passing
of'hi following; ill after these
are passed by the Lck Sabha:

(a) Til- public Liability In- Ihr.
surance Bill, 1990.
(b) The jute Manufactures 2 hts.

Dsvel pmmt Council
(Amendment) Bill, 1990.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE—COMMUNAL.

SITUATION IN THE COUNTRY—
(contd. )

THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA); Yes, Mr. Raflque Alam.
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